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deputed for training in Hindi in batches.
Officials are also sent in batches for
training in Hindi shorthand/typewriting.

Written Answers

(4) C.E. forms and registers were sent
for translation and printing. Proofs of
these forms have been received back.

(5) A Hindi Cell is functioning in the
Central Office under an Executive
Engineer, who looks after the Hindi
Work in addition to his own duties. One
Clerk knowing Hindi typing and a
Stenographer knowing Hindi Shorthand
are working in this Cell.]
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t [PROGRESS OP LAND REFORMS

721. SHRI V. M. CHORDIA: Will the
Minister of PLANNING be pleased to state:

(a) what suggestions have so far been
given by the Committee constituted under
the Chairmanship of the Minister of
Home Affairs for reviewing the progress
of the land reforms in the States; and

(b) what action ha; been taken on the
suggestions referred to in part (a) above?]
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Written Answers
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t[THE MINISTER oF PLANNING (SHRI B.
R. BHAGAT): (a) and (b) A statement is placed
on the Table of the House.

Written Answers

STATEMENT

The Land Reforms Implementation
Committee of the National Development
Council at its meeting held on June 25, 1964
suggested that in view of the intimate bearing
of the land reform programmes on agricultural
production, it wa; necessary that early steps
should be taken to complete the land reform
programme as speedily as possible and that the
tiller is ensured security of tenure and enabled
to reap fully the benefit of the investment
made by him in agricultural production. It wa
emphasised that the share-cropping should be
abolished and rents converted into cash rents
so that the tenant-cultivator is assured the full
benefit of increased production as a result of
his efforts and the State Government. In this
connection, the Committee made the following
suggestions: —

(1) Each State should appoint a special
officer assisted by such staft as may
be necessary to implement the
programme according to a fixed
schedule to be drawn up by the State
Government.

There should also be a high level
committee in each State which
should review the progress of
implementation periodically say,
every six months so that timely
steps are taken to fill the gaps that
may come to notice.

2

(31 The States should b, requested to
report to the Government of India
every six months the progress made
in the implementation of land

reform measures.

(4) It should be ensured that the tenant-
cultivators are provid-

fl 1 English translation.
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ed necessary financial assistance to
enable them to participate fully in
the production programme.

As

to Questions

a large number of tenants
were cultivating land on oral
leases, they were frequently
not able to assert their rights
as they could not prove their
possession. It s desirable
that early steps should be
taken to prepare record of
tenancies where this is not
being done at present and to
revise it where it obtains fo
remove the deficiencies.

(6)It was pointed out at
meeting that quite a
area which was being claimed
under personal cultivation was
in practice cultivated through
informal tenancies and the
actual cultivators were not in
a position to avail of, the pack
age of  improved practices
affecting agricultural produc
tion. It would be necessary
to lay down norms of efficient
management and cultivation
which  the landowners should
be required to observe in res.
pect of lands claimed under
personal cultivation; where
the norms were not fulfilled
the States should have tne
right to take over manage
ment of such lands. The sug
gestion should be tried out in
a few selected IADP or ICP
areas with a view to gaining
experience. A technical com
mittee  should examine the
entire question in detail.

The recommendations of the Imple-
mentation Committee were communicated to
all State Governments for their consideration
and necessary action. As regards the
preparation and correction of record of
tenancies, such schemes included in the State
Plan, are entitled to central assistance on
50:50 basis. The question of making
additional assistance available for

)

the
sizeable
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the purpose is under the active consideration
of the Government of India.

Written Answers

Question relating to the prescription of
norms of efficient management and cultivation
have been exiimined 1>y a Technical
Committee set up by the Ministry of Food and
Agriculture. The report of the Technical
Committee lias been forwarded to all State
Governments. |
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+ [ COMPLAINTS AGAINST CHIT FUND
COMPANIES IN DELHI
722. SHRI V. M. CHORDIA: Will the
Minister of FINANCE be pleased to state:

(a) the number of complaints received
against the Chit Fund Companies in Delhi
during the period from 1st January to 31st
August, 1964;

(b) the genera] nature of the complaints;

(c) the action taken 011 those complaints;
and

f[] English translation.

[ 30 SEP. 1964 ]

to Questions 3686

(d) whether there is any scheme under
consideration of Government to avoid the
recurrence of such complaints in future?]

e |51 (»77 2o Fho goomTaTd )
(F) 239
(=) forrag, fz-afa (faz =@0)
F DA T FA, W F ZEHEN,
qraTRgl, W< A 4 Awa wvaed
afmafeaamt & a7 ¥ a1

(7) 3% forsrdi & &7, 3%
forwrad faz wgw fagwem & wiv 29
fimprad weafaar & e 7 %1
g o, afew zaw e # W griar
@1 ®Y A7 GHY, 9 o Forwraat w1
grawy qr Y 37 wafy & g, ww fa
wzw oz wz afafaaw, qe<q faedr
# any aaf faur war qr av o =9
ForAr wfafaan & 3ol § seewa
w1 gaven W@ ar | 3faw afewf
F 9T ¥T T qee  fuwrmal W o#
Yo faaraqt &1 19 F 412 G159 w57
faan war, w4ifE I 9 997 54 ST
fr®rs ooy soore e o 2 s
faw gt #1 sroawAT B0 9@
forwraat &1 srg & aforeasr g49-
e favEmwE ar STeETT &
arwr & faa % & W 23 el
1 frae P 2 faw & s
qv wFEat € g9y feay wmr @ 4 am-
e famEmwed 31 SeEe &
et &1 9 aqr fawrae #51, o
odl  wEw J28 fEn T, e
T AT ET 2

(q) mam  faz w7 giafys,
q8%q ®, ITEET ANEAT F A9,
u TATE, ey F faeelt F wefi vrom
Aa # AN w7 faar g



